Oral Answers

RAJYA SABHA

Tuesday, the 28th July, 1987/
6 Sarvana, 1909 (Saka)

The House met at eleven of the

zlock. The Deputy Chairman in the
Chair,

INTRODUCTION OF MINISTER BY
PRIME MINISTER

THE PRIME MINISTER (SHRI
RAJIV GANDHI): Madam Deputy
Chairman, I have pleasure in introdu-
zing to- you and through you to the
Members of this House, Shri M. L.
Fotedar, Cabinet Minister for Steel
and Mines.

DEMAND FOR SUSPENSION OF
QUESTION HOUR

THE DEPUTY CHAIRMAN: Ques-
;ion No, 21.

SHRI DIPEN GHOSH (West Ben-
gal): Madam Deputy Chairman, I
want 1o make 5 submission before the
Juestion Hour is taken up...{(Inter-
wptions) ...

THE SURESH KALMADI (Maha-
-ashtra): There is no such precedent,
This is Question Hour and it should
se taken up first.

THE DEPUTY CHAIRMAN: Hehas
o make some submission...(Inter-
~uptions) . Listen, he has to make
some submission and I have allowed
Hm,

SHRI ATAL BIHARI VAJPAYEE
{Madhya Pradesh): Madam, under
he rules we have given notices. How
an thev prevent us from speaking?
!Interruptions) .

THE DEPUTY CHAIRMAN: I

1ave allowed him to speak. There
s no question why you...(Interrup-
(Interrup-

ions). Please be quiet...
ions) . i
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to Questions 2
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THE DEPUTY CHAIRMAN: These
remarks will be removed from the re-
cords.

SOME HON. MEMBERS: Why?
(Interruptions) .

THE DEPUTY CHAIRMAN: I have
allowed Mr. Dipen Ghosh to speak.
Let him speak. Let it go smoothly...
(Interruptions). Please sit down.
Please be quiet.

SHRI ATAL BIHARI VAJPAYEE:
You have alloweq Mr. Kalpnath
Rai. .. (Interruptions) .

THE DEPUTY CHAIRMAN: Please
be quiet,

SHRI ATAL BIHARI VAJPAYEE:
Can't you contro] them?

SHRI KALPNATH RAI
Pradesh): Control him,

(Uttar

THE DEPUTY CHAIRMAN: I am
controlling everybody.

SHRI GURUDAS DAS GUPTA
(West Bengal): Restrain the Cong-
ress Party... (Interruptions).

THE DEPUTY CHAIRMAN; Pleass
be quiet. Order please.

SHRI DIPEN GHOSH: Madam De-~
puty Chairman, I along with other
leaders of the Opposition parties and
groups in Rajya Sabha have  made
a request to you in writing yesterday
afternoon that since we have given 8
notice of breach of privilege agains$
the Prime Minister for making dell-
berately a false and misleading state-
ment. ..

SOME HON MEMBERS: No, No.

——

*Expunged as ordered by the Chair.
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SHRI DIPEN GHOSH:...in the
Rajya Sabha on 28th April about the
purchase of guns from Bofors ang in
that matter about the existence of
middlemen and payment ag kickbacks,
therefore, in view of the importance
of that notice, we request you to sus~
pend the Question Hour today and
take up that notice of breach of privi-
lege against the Prime Minister im-
mediately today at 11 o’clock. We
have not heard anything from you in
this regard. So, I take this opportu-
nity to draw your attention to this re.
quest and let us know your reaction.

SHRI P. N. SUKUL (Uttar Pra-
desh): Madam, we have also submit-
ted a notice for your consideration to-
day... (Interruptions) .

THE MINISTER OF STATE OF
THE MINISTRY OF CIVII,L AVIA.
TION AND TOURISM (SHRI JAG-
DISH TYTLER): Let one Member
speak from our side also.

SHRI A. G. KULKARNI (Maha-
rashtra): Madam, I am on a point of
order. .. (Interruptions) .

THE DEPUTY CHAIRMAN: He
has got a point of order on what Mr,
Dipen Ghosh has said. Let him speak.

SHRI A, G. KULKARNI: Madam,
You have allowed him to make g sub-
mission. We agreed. As a conven-
tion of this House, we have listened
to him carefully. But madam, if you
see the rules, a Member is not allow-

ed to make any speech with regard to -

the privilege motion in this House...
'(Interruptions) ,

SHRT LAL X. ADVANI (Madhya
Pradesh): Madam, on this, I am on
‘a point of order.

THE DEPUTY CHAIRMAN: Tt you
do not want to listen to each other,
I will start the Question Hour strai-
ghtway. .. (Interruvtions). T do not
want to lHsten to anybody. Please
be quiet.

[ RAJYA SABHA]
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to Questions 4

SHR1 A, G. KULKARNI; Madam,
I have no quarrel with the Opposi-
tion. Whatever they want to say,
let them say. Whenever a Member
gives notice of breach of privilege,
the Chairman gives his own ruling.
Upto now I have not heard that a
Member who has given notice for
breach of privilege has been allowed
to make a submission on the merits
of the case.

THE DEPUTY CHAIRMAN: T am
going to give a ruling. Mr. Gurupa-
daswamy.

SHRT M. S. GURUPADASWAMY
(Karnataka): Mat}am,...

SHRI PAWAN KUMAR BANSAL
(Punjab): Madam, I have a submis-
sion to make before he speaks. You
shou'd not permit everv Member to
say this wav what they really want to
say on a subsantive motion which
has not been admitteq vet. Otherwise
thev serve their purpose that indirect
way

SHNT PARVATHANENT UPEND-
RA (Andhra Pradesh): Not our pur-
pose. TFor country’s purpose. It is
for the purpose of the people...(In-
terruptions)

SHRT PAWAN KUMAR BANSALY
Madam, vou gave them an onportu-
nity to make a submission only and
they cannot misuse it like that to
serve their purpose of obstructing the
proceedings and maliening the gov-
ernment. (Interruptions) .

SHRI M. S. GURUPADASWAMY"
Madam, the only purpose is that we
are serving the purpose of the coun-
try and not of snybody. Let me tell
this to the hon. Member there. Ad
this stage, Madam.,... (Interruptions),

THE DEPUTY CHAIRMAN: Please
be quiet. Please listen, I will allow
two or three Members from this side,
But they have to be very brief. Ple-
age listen. They have given me a’
notice that the Question Hour should’

']
|
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be suspended. They will speak only
about the notice and not about the
matter. .. (Interruptions). It cannot
go on like that, No, Mr. Upendra, No-
body else will be allowed.

SOME HON, MEMBERS: Why not?

SHRI ATAL BIHARI VAJPAYEE:
You cannot function like this. We
should be heard.

SHRI DIPEN GHOSH: Madam, no-
tice has been given by 12 Mem-
bers of this side, leaderg belonging to
the various political parties.

THE DEPUTY: CHAIRMAN: Every-
bdy cannot speak,

SHRI DIPEN GHOSH: We are not
speaking about the privilege motion.
We want that the Question Hour
should be suspended and the privilege
motion should be taken up first. That
I our request.

THE DEPUTY CHAIRMAN; Please
listen to me. .. (Intzrruptions). I have
received nolice only from the hon.
Member, Mr. Jaswant Singh and an-
other joint notice from 13 Members,
and only one Member on their behalf
ctan speak but not each and every
Member. Mr. Dipen Ghosh already
spoke and one Member who i a sig-
natory to the joint notijce can repre-
sent the case...(Interruptions).

St v wge (I AW)
#r o FFema waY F1 IWe W
& Y e dfem mr g,
(zrram) . . &fxr wed B Tfm
&1 fas =4 fomr 7 .. (smEEw). ..

SHRI PARVATHANENI UPEND-
RA:. Madam, you have already given
a ruling.

THE MINTSTER OF STATE IN
THE MINTSTRY OF EXTERNAL AF-
FAIRS (SHRI EDUARDO FALEI-
RO)Y: Madam, T am on a point of or
der. (Interruptions).

[28 JULY 1987]

to Questions 6

THE DEPUTY CHAIRMAN: I am

not suspending the Question Hour.
They have just give a notice only. [
am giving g ruling on the notice they
have given. (Interruptions).

SHRI SURESH KALMADI: You
start the Question Hour, Madam.
(Interruptions).

THE MINISTER OF STATE INM
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRI M. M. JAC-
OB): Madam Deputy Chairman, rule
38 says, “Unlesz the Chairmayp other-
wise directs, the first hour of every
sitting shall be available for the ask-
ing and answering of questions.”
(Interruptions)

THE DEPUTY CHAIRMAN: I am
exactly going to do the same thing.

SHRY M. S. GURUPADASWAMY:
(Interruption) .

ot iy wgr @ # &k
Fifr faar & s@3vww oA ) gaEw
Fer & fow, ooy ¥R AlEw v
fosk 40 =gt fawr ?

ag wra fevwa
. (saaam).

gqawmfa
grovar g1,

We have a calling attention abouu
that You vlease sit down.

SHRI SURESH KALMADI: Ma
dam, Mr. Dipen Ghosh has already
spoken on behalf of the Opposi‘ion.

SHRI M S. GURUPADASWAMY:
Madam, snrn.c of the Memberg are
right...

THE DEPUTY CHATRMAN: Nuw
don’t say about what they have said.
(Interruptions) .

SHRI M. S. GURUPADASWAMY:
I hawve : 2t even mote & subinssigs U
may sav one thing that Mr. Kalmadi
has to learn many things. I have not
made any submission at all.

»

o

|
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THE MINISTER OF STATE IN
THE DEPARTMENT OF EXPENDI-
TURE IN THE MINISTRY OF FIN-
ANCE (SHRI B. K. GADHVI): Ma-
dam, on a point of order.

SHRI M. S. GURUPADASWAMY:

What is the point of order? I have
not even made my submission. My
colleague, Mr. Dipen Ghosh has re-
quested you on behalf of the Oppo-
sition that in view of the extra-
ordinary situation arising out of
Bofors Gup Deal, we requested yo¢
to suspend the Question Hour and al-
low a debate on the Privilege Motion
against the Prime Minister, (Interrup-
tions). Under rule 38. you have got the
power to susoend anv business of the
House. We have only sought the
suspension of the Question Hour
under this rule. The Privilege Mo-
tion ig against the Prime Minister.

(Interruptions)

We would not haye sought your
permission to suspend the Questions
Hour if this guestion had not been
fmportant and crucial. The whole
nation is looking at us.

(Interruptions)

Please suspend the Question Hour.
(Interruptions)

THE DEPUTY CHAIRMAN: I am
not allowing.

(Interruptions)

SHRI M. S. GURUPADASWAMY:
You said you would allow three.
Why are you going back?

THE DEPUTY CHAIRMAN: Yes,
I said. But you have said...

(Interruptions)

SHR7; PARVATHANENI UPEN-
DRA: Yuu saig you would allow
three, Shri Gurupadaswamy, Upen-
dra and Sari Dipen Ghosh. You your-
self that th iy would speak.

(Interruptions)

| RAJYA SABHA ]

to Questions 8

SHRI M. S. GURUPADSWAMY:
Please let me go on. '

THE DEPUTY CHAIRMAN: You
g0 on, please,

SHRI N. K. P. SALVE (Maha-
rashtra) : Madam, I want to make gne
submission.

THE DEPUTY CHAIRMAN: The
Leader of the House hag a point of
order. I will allow that to be taken
up first. Mr. N. D. Tiwari.

THE LEADER OF THE HOUSE
(SHRI NARAYAN DATT TIWARI):
I nise with the utmost respect. The
motion moved by the hon. Officiating

Leader of the Opposition ... (Inter-
ruptions)

SHRI DIPEN GHOSH: I have not
moved the motion. I have drawn
the attention of the Deputy Chairman
{0 our notice and requested her %o
suspend the Question Hour and %o
take up the notice of breach of pri-
vilege. It is a simple thing. But
the Question Hour has to be suspend-
ed ang notice of breach of privilege
shoulg be taken up.

SHRI NARAYAN DATT TIWARI:
I have listened with utmost respect %o
the hon. the Officiating Leader of
the Opposition and the submission
made by my good friend Mr. Guru-
padaswamy. Madam, the question of
privilege is only permissible.

(Interruptions)

THE DEPUTY CHAIRMAN: I have
not allowed the motion of breach of
privilege. '

SHRI NARAYAN DATT TIWARIL:
Under rule 190, after the questions,
Madam, the Question Hour is reflech
ing the privilege of the hon. Mem-~
bers.

(Interruptions)

THE DEPUTY CHAIRMAN: Pleage
listen.

(Interruptions)
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I am going to give the ruling and
everything will be set right. You
please listen to what I have to say.

(Interruptions)

I will allow. Listen. Mr. Upendra
only for two minutes and then Mr.
N. K. P. Salve only for two minutes
and nobody else.

SHRI PARVATHANENI TUPEN-
DRA: You said you will allow three
opposition members.

(Interruptions)

THE DEPUTY CHAIRMAN: Yes.
Pleage listen.

ot gzt fagry avsadt @ wEEAr,
19 FINE AEF T AFAT

grawmfa ;. Aff @ W g
st ¥ oS AR oarg Aifew
argeedr  far & SWH w9
¥ g 7 9w ar qw g oA
v «T UHoUHo ITAGEATHT FT
q v

Wt wewt g oo o sf
EHoUTo - IMTEATHT  F Arg =
o E T A1 % 9T 3FF aﬂa 144
g

Sqawmafe: SxF 17 HIOFT A9

LY
st wew fagrtt et ;o wre

FoT IS ST AT g
quawmfy @ Q. w @ A
waw1 ¢ wufac. ... (swEaw)

It ST ooy T ¢
wm o gt ar ¢ E. .. . (omwm)

THE DEPUTY CHAIRMAN: It
you don’t allow me to speak,
then I will give my ruling. If you
don’t go in an orderly way, then I
am going to give my ruling.

[28 JULY 1987]

|

t0 Questiung 10

SHRI SURESH KALMADI:
read out your ruling.

You

H AR T HITA . AR T
F @ wwd g oo o
SFEIY wal € A8 TAaE £

THE DEPUTY CHAIRMAN: Mr,

Upendra, you speak now. (Interrup-
tions)

SHRI PARVATHANENI UPEN-
DRA: How can 1 speak when they
are shouting us down like this?

o GAHFT TEY (IQTTTw) 4
g aa’%ﬁ mrav gEr afew | oy
Y FTT HET TE fral | fee
SYF AT TW R AT & W E..
(swagm) v WA F Ay frere
qd <@ % Uy IFTAT WA UE
afeg . (=magwm)

SHRI PARVATHANENI TUPEN-
DRA: Madam, you calleq meg all
right, but I am not responsible for
the disturbance. You are not restrai-
ning them. Please restrain them
first.

grawmfy : Fgww waw av
sarer wwm g ver &1 O wrad
fraes =it fx. .. (sraow)

st gy wemet ;. dww, AW
fre w@te & 9% €

st darfrsde : o 5 awk
T P ¥ _A AR ARt IS
fo 20 fuse sske g W &)

st W T WYY ;. siiow/
g g g

Suawmfy o g w5 oSy §
g; Gt FFEET ;AT QA FAT 77T |
Mr. Upendra, please speak now.

SHRI PARVATHANENI UPEN-
DRA: Madam Deputy Chairman,
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while giving notice for suspension of
the Question Hour, we have taken
into consideration the extraordinary
situation in the country today. (In~
terruptions)  While making a state-
ment in this House on April 28, the
Prime Minister told deliberate *
to this House...(Interruptions) You
can shut down the people here but
you cannot shut the voke of the peo-
ple in the country. Go and see what
the people of the country are talk-
ing about you. (Interruptions) Go
and see ou'side what the country is
talking about you and your Prime
Minister.

Madam, it is a very serious situa-
fion. Therefore, I had given a
motion of breach of privilege in the
jast Session also. The Chairman,
while giving a ruling on May 11
&ealt with only one part of the pri-
vilege motion to which 1 was one of
the signatories...( Interruption) At
that time... (Interruptions) ... on the
msis of available information, he
said that there was no breach of pri-
vilege against the Prime Minister.
But subsequent events have proved
that the Prime Minister had said
deliberate *to this House and commit-
ted a breach of privilege in this House.
(Interruptions). Therefore, you have
t4 consider this motion because there
is’ great agitation in thig country on
this issue. What the people  are
_thinking in the country is more rele-
‘vant than these people’s shouting
here. Therefore, that motion has to
be taken up today. In view of this,
you please suspend the Question Hour
and consider the
(Interruptions).

SHRI N. K. P, SALVE: Madam, I
am entirely on the tenability of bis
request. (Interruptions). Madam,
his Tequest is this: “Kindly guspend
the Question Hour and take finto con-
sideration the motion we have moved
of breach of privilege against the
Prime Minister”. My submission,
Madam, is... (Interruptions) ... that

sExpunged as ordered by the Chair,

[ RAJYA SABHA]

privilege motion. .

to Questions 12

if it is tenable within the rules, you
may consider it. But this is, on the
threshold itself, untenable. (Inter=
ruptions) . ‘

SHRT MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Yes. (Interruptions).

~ SHRI N. K. P. SALVE: It is
untenable apart from the fact that
under rule 38 you do not have any
such authority... (Interruptions).,. and
under rule 187 only a motion on a
breach of privilege can be entertained
subject to the approval of the Chair-
man, Assuming for g moment... (In-
terruptions) . ..Assuming for a mo-
ment that vou have to consider his re-
quest and suspeng the Question Hour
and then if you reject his privilege
motion, what happens to the Ques'ion
Hour? . .. (Interruptions). My second
submission in this: Suppose you have
to rule it out after giving due consi-
deration and you give such a ruling.
What happens to the Question Hour
if it s suspended in advance?...
(Interruptions) . ... My submission is
that in view of the rules, thig ™~ is
entirely untenable on the threshold
fitself and should be rejected. (Inter-
ruptions) .,

SHRI PARVATHANENI UPEN-
DRA: Madam, yesterday, he said.that
you have got the powers. (Interrup-
tions) . Madam, yesterday, in Yyour
room, Mr. Salve said that you have
got the powers to suspend the Ques-
tion Hour and now he says you can-
not. (Interruptions),

SHRIMATI RENUKA CHOW-
DHURY (Andhra Pradesh): How is
it that they are talking about rules?
(Interruptions) . How can they talk
about  rules? ... (Interruptions)...
There are many questions which are
to be answered and they are talking
about rules... (Interruptions).

SHRI LAL K. ADVANI:
... (Interruptions) .

Madam,

SHRI SURESH KALMADI; Mae
dam, you give your ruling now; you
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have
tions).

heard everybody. (Interrup-

SHR] LAL K. ADVANTI:
on rule §8...(Interruptions).

Madam,

THE DEPUTY CHAIRMAN: Please
sit down now...(Interruptions). ..
Everybody should sit down now.
Now, there are thirteen people who
have given the notice ang their
names are...(Interruptions).

SHRI LAL K. ADVANI: Madam,
an argument is being given now
(Interruptions). Madam, an argu-
ment is being given by Mr, Salve
and I bhave to reply to it...(Inter.

ruptions) ... and I woyld like to ad.
dress myself to that argument
(Interruptions).

MR. DEPUTY CHAIRMAN: Please
sit down... (Interruptions), A notice
has been given... (Interruptions)...
A notice hag been given by thirteen
people and out of those thirteen peo-
ple, two or three have already spoken
and the others are Shri Balaram,
Shri Murasoli Maran, Shri S. P.
Malaviya, Shri Aurora, Shri Chitta
Basu, Shri Advani, Shri Virendra
Verma, Shri Nirmal Chatterjee, Prof.
Lakshmannag and Shri Satyanarayan
Reddy. Another separate notice was
given by Shri Jaswant Singh, So,
anybody, if he wants to say anything

... (Interruptions).
SHRI LAL K. ADVANI: Include -
me and Mr. Vajpayee. (Interrup-

tions). . }

THE DEPUTY CHAIRMAN: No
... (Interruptions) ... Even in that
case, all the three people belong to
one party. So, you should decide as
to who should speak. One of you
only can speak. (Interruptions). I
will give change only to one...{In
terruptions) ... Only one of you can
speak. Mr. Vajpayee, you may
speak or Mr. Advani,

SHR! ATAL BIHARI VAJPAYEE:
Mr. Advani may speak.

[28 JULY 19871

to Questions 14

THE DEPUTY CHAIRMAN: Then

Mr. Jaswant Singh... (Interruptions)

SHRI SURESH KALMADI:
have already allowed two people...
(Interruptions).

THE DEPUTY CHAIRMAN: They
have given separate notices... (Inter-
Tuptions) ... Please listen. They have
have given separate notices...([n.
terruptions). I am going to give the
ruling after this is finished... (Inter.
ruptions).

At Tale 7T AU T Alfee

¢ & .

THE DEPUTY CHAIRMAN: You

please go back to your seat. (Inter
ruptions) Mr. Advani. For two
minuteg only. (Interruptions)

SHRI LAIL K. ADVANI: You will
have to restrain them. (Interrup-
tions)

THE DEPUTY CHAIRMAN:. Nr.
Jacob hag a point of order. Mr.
Jacob.

SHRT M. M. JACOB: Madam, may
I say one sentence? The subject
moved by the same group of parties
is the game. It is not a separate
thing. You have already allowed
time for the distinguished Members
to express their viewg and submit
their motion before you. And after
giving your
have absolute right t, give us your
ruling. We are ready to listen to
Your ruling. (Interruptions)

THE DEPUTY CHAIRMAN:; After
Mr. Advani speaks for two minutes
I am going to give my ruling. (In-
terruptions) I request you tp please
sit down. (Interruptions) I say you
please sit down. (Interruptionsy I
am not going to...(Interrutpions) I
have already made it very clear.
Please listen.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERUE

L

You

thought to them you
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‘($HRI P. R. DAS MUNSHI): If
fomorrow 60 Members come up, are
you going to allow all the 60 Mem-
bers to speak? Let there be a day
fixed for this. This is the Question
House., (Interruptions).

THE DEPUTY CHAIRMAN: Mr.
Jaswant Singh has given a separate
motice. If you speak, Mr. Advani,
he will not get a chance. Either you
speak or let him speak. (Interrup-
#ions). Then you won't get the
chance. Mr. Jaswant Singh gets the
ehance, (Interruptions)

U R AU (L CEE e
N AHT-ART A, § TF §——HEUAT
(svaa) m

IqEATIfa : FEl-agl | TF &r
qref & @) Fraw =g 9@ wad )
ary feyrse wifaw, feasy S
a, .
g
SHRI MADAN BHATIA (Nomi-

nated): On a point of order. (Inter-
ruplions)

THE DEPUTY CHAIRMAN: I
request you to please sit down. I
knew what is your point of order. I
know the rules, I am going to give
= ruling on that only after he finishes.
Yes, Mr. Advani. (Infizrruptions)
Mr. Advani, you may please speak.
I am listening to you.

SHRI LAL XK. ADVANI: T have
to speak 1o the House.
(Interruptions)

THE DEPUTY CHAIRMAN: I am
giving my ruling now,

SHRI LAL K. ADVANI: You
cannot give your ruling unless you
hpve heard me.

(Interruptions)

SIYRI A. G. KULKARNI: Please
allow the Leader of the House, You
kava allowed them.

(Interruptions)

THE DEPUTY CHAIRMAN. Mr.
Advani, please speak.

[ RAJYA SABHA]

to Questions 16

o WR P iAW ;o § T
W H G A Ha (ewaiw)

sqawialE : § %0 wE ® [(RFara
FET g o 'Y R g owT
&t fuae & forw m wIT | SR
Fer § o, & & fore a1 agw @

vl g wr. gihe 1 (swawm)

SHRI MADAN BHATIA: Please
aliow me to speak for two minutes
only. I want to raise a point of
order on what he hag said.
(Interruptions).

SHRI M. S. GURUPADASWAMY:
Madam, there is a conspiracy. Their
attempt ig not to allow the opposi-
tion to work.

(Interruptions)

SHRI LAJ, K. ADVANI: Madam
Deputy Chairman, rule 38 says, “Un-
lesg the Chairman otherwise directs,
the first hour of every sitting shall
be available for the asking and
answering of questions.” Thig rule
itself contemplates that there ceould
be situations where the Chairman
would direct otherwise. Subsequen-
tly, rule 267 empowers us, any Mem-
ber of the House, to move for sus-

pension of the rules. Wea have for-
mally given  notice....(Interrup-
tions)....for suspension of rules

(Interruptions) Why are we asking
for the wsuspension of rules? Today
my friends on the other side were
questioning. But there ig no doubt
that an extra--ordinary crisis has
arisen.

(Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Advani, ingtead of making g sub-
mission, you are trying to make an
allegation. That is not allowed.
(Interruptions)

SHRI LAL K. ADVANI: T am not
making any allegation. (Interrup-
tions) I have merely tried to high-
light that today....(Interruptions)
Madam, in the last session so many
statements were made. (Interrup-
tions)
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THE DEPUTY CHAIRMAN: Now
I am giving the ruling. (Interrup-
tions)

SHRI DIPEN GHOSH: Mr. Ad-
vani hag not been allowed to speak.
He ghould continue.

THE DEPUTY CHAIRMAN: I am
on my legs.

SHRI DIPEN GHOSH: Mr. Ad-
vani hag not been alloweq to conti-
nue. He must be allowed to comp-
lete.

(Interruptions).

THE DEPUTY CHAIRMAN: Please
sit down.

THE MINISTER OF HOME AF-
FAIRS (SHRI BUTA SINGH):
Madam, before you give the ruling,
kindly give me just one minute to
make a submission.

(Interruptions)

SHRI PARVATHANENI UPEN-
DRA: He did not say anything un-
parliamentary. (Interruptions)

THE DEPUTY CHAIRMAN: In
your submission... (Interruptions)

Whatever you have said, I have
heard.

SHRI M. S. GURUPADASWAMY:
Me is only saying why the Question
‘Hour iz to be suspended.

THE DEPUTY CHAIRMAN: There
is no question before the House.

SHRI PARVATHANENI TUPEN-
DRA: He said, ‘an extra-ordinary
situation’. What iy wrong in that?

THE DEPUTY CHAIRMAN: He
eannot go on any other subject. Now,
please sit down. (Interruptions) 1
have given you the opportutity. Now
T am giving my ruling. .

SHRI K. MOHANAN (Kerala):
Madam, I am on a point of order.
You + hear his submission first. (In-
terraptions) .

THE DEPUTY CHAIRMAN: You
please sit down.

{28 JULY

1987 1 to Questions 18 -

SHRI PARVATHANENI UPEN-
DRA: What did he say? He did not.
say anything -unparliamentary. He:
said “an extraordinary situation”...
There is nothing wrong in it. Why"
don’t you hear him first?

SHRI DIPEN GHOSH: Madam,
one minute.

THE DEPUTY CHAIRMAN: No,
no, pleage cooverate with me. (In-
terruptions). Will you not allow me
to give the ruling?

SHRI DIPEN GHOSH: Mr. Advani
should be allowed to complete first.

THE DEPUTY CHAIRMAN: I
gave you two minutes, Mr. Advani.

SHRI M. S. GURUPADASWAMY:
You must hear him first. Let him

complete. But they are disturbing.
(Interruptions)

st TR OO AN ;. HETR
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SHRIMATI RENUKA CHOW-

DHURY: I am on g point of order. .
(Interruptions).

SHRI LAL K. ADVANI: It ig a
crisis of unprecedented dimensions.
In these 40 years gince Independence,
the Prime Minister has never come
under a cgloud in thig manner.
Madam, in the last session of Parlia-
ment, several statements were made
by the Prime Minister which have
turned out to be untrue...(Interrup-
tions). In these 40 years gince In-
dependence, it has never happened.
This Government hag lost the confi--
dence of the people and sp the situa-
tion warrantg that the statements
made by the Prime Minister be
taken into consideration before any-
thing else. The Privilege Motion
deals with that ...(Interrptions).

THE DEPUTY CHAIRMAN: Please
sit down. You have completed now.
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_SHRI LAI, K. ADVANI; May I
point out how extraordinary the
situation in Haryana is represented
in Parliament by 15 Members all
belonging to Congress. But in the
Haryana Assembly the Congress has
been wiped out almost completely...
- (Interruptions).

THE DEPUTY CHAIRMAN: Shri
H, K, L. Bhagat.

SHRI DIPEN GHOSH:. Shri Advani
has not completed. He mugt be al
loweg to complete. This ig my point
of order. (Interruptions)

THE DEPUTY CHAIRMAN: gvery-
thing in the name of poipt of order
cannot be allowed,

SHRI SURESH KALMADI: M.
Advani hag spokep for ten minutes
already.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINIS-
TER OF FOOD AND CIVIL SUP-
PLIES (SHEI H. K. L. BHAGAT): I
am opposing the motion for suspen.
sion of Question Hour. I request
you to give your ruling. I oppose
the motion,

SHRI LAL K. ADVANI. Bui let
me complete.

SHRI SURESH KALMADI: We
cannot listen to him. He hag taken
already tey; minutes.

SHRI LAL K, ADVANI: Let me
complete, Madam, you ask him to
sit down,

THE DEPUTY CHAIRMAN:. 1 am
giving my ruling now... (Interrup-
tions).

SHRI M. S. GURUPADASWAMY:
Please suspend the Question Hour.

[RAJYA SABHA]

to Questions 20

SHEI NIRMAI, CHATTERJEE
(West Bengal): I am on a point of
order.

THE DEPUTY CHAIRMAN: Please
sit down...(Interruptions),

SHRI DIPEN GHOSH: You have
already allowed so many people to
raihe points of order... (Interrup-
tions) . Madam, Mr, Nirmal Chat-
terjee is on a point of order, Please
listen to him, (Interruptions).

SHRI SURESH KALMADI. Please
give your ruling. Madam. (Interrup-
tions)

st e fagrd aieREy o B
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SHRI PARVATHANEN! TUPEN.
DRA: Madam, ig the display of
posterg in the House in order? From
tomorrow, we will alsg bring all the
posters and cartoons and display
them here,

Nt Wz fagQl avwg @y ;. mo
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SHRI K. MOHANAN: Now, you

are aware of the CIA? CIA agents
are in your kitchen. (Interruptions)

‘THE DEPUTY CHAIRMAN: No-
body will display newspaperg or
anything of that king from either
side. (Interruptions).

SHRI :NIRMAL CHATTERJEE:
Madam, I am on a point of order.

THE DEPUTY CHAIRMAN: Bvery-
body is raising a point of order.

SHRI PARVATHANENI TUPEN-
DRA: Madam, Mr. Chatterjee is on
hig legs for the last one hour...(In-
terruptions)
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THE DEPUTY CHAIRMAN: Please
sit down, Mr, Chatterfee, I am not
allowing you. You cannot speak
when 1 am on my legs.

SHRI DIPEN GHOSH: You can
overrule his point of order. But you
must listen to  his point of order
first,

SHRI NIRMAL CHATTERJEE:
Before you were on your legs I rose
on a point of order. (Interruptions)

THE DEPUTY CHAIRMAN: Now,
I am giving my ruling, My ruling
is that the Question Hour cannot be
suspended. (Interruptions)

SHRI DIPEN GHOSH: Madam,
what is your ruling? I could not
hear because of the shouting.” (In-
terruptions)

SHRI M. S. GURUPADASWAMY:
‘We have mot heard vour ruling,
(Interruptions).

THE DEPUTY CHAIRMAN: Now,
we will take up the Question Hour.
Shrimati Sudha Vijay Joshi

SHRIMATI SUDHA VIJAY JOSHI:
Question No. 21,

ORAL ANSWERS To QUESTIONS
Wiidlife sanctuaries

*21, SHRIMATI SUDHA VIJAY
JOSHI. Will the Minister of EN-
VIRONMENT AND FORESTS be
prleageq to state: )

(a) what are the names of the
places in the country where wildlife
sanctuaries are located;

(b) what steps are being taken to
protect rare specifes of animals in
those sanctuaries; and

(¢) what are the proposalg for
setting up more wildlife sanctuaries
in the countriesy

[28 JULY 1987]

to Questiong 22

THE MINISTER OF ENVIRON-
MENT AND FORESTS (SHRI
BHAJAN LAL): (a) A statement is
placed on the Table of the House
[See Appendix CXLII, Annure No. 1T

(b) The stepg being taken to pro-
tect rare animal specieg in Wildlife
sancturarieg include;

(1) minimizing fire damage by
preventing spread of fires and
quickly conirolling them.

(2) Improving habitat so that
wild animals do not have to ven.
ture outside the sanctuary arez to
meet their fogd and water require-
ment.

(3) Restricting grazing by do-
mestic cattle & fencing vulnerable
point along 5 sanctuary’s boun-
dary.

-~

(4) Increased deployment of
protection staff in and around wild-
life sanctuaries, -

(5) Strengthening of communi.
cationg by providing telephones
wireless systemg and vehicleg in
wildiife sanctuaries.

(6) Providing armg to staff en-
.gaged in ©protection of areas
threatened by organised poaching.

(7) Involvement of local people,
especially of {ribal people ip pro-
tection.

8 Offering rewards to people
helping in detection of poaching
and other wildlife offences,

(c) the establishment of new wild-
life sanctuaries ig carried out by the
State Governments,

THE DEPUTY CHAIRMAN: Ques-
tion Hour i over. (Interruptions)

SHRI M, S. GURUPADASWAMY:
Madam, you have to allow the pri.
vilege motion now. (Interruptions)



